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CerAra.l Adininistrative Tribunal V ^
P^^i^cipal Bench: New De.lhi

OA 2688/96

New Delhi this the 3rd day of November 1997.
Hon'ble Mr r.k. Ahooja/ Menfoer

!• Vijay Kumar
S/o Sh. Ram Kumar
32/96 L.N.J.p. Hospital
Mirdard Lane
N<3w Delhi - 110 002.

Pcadeep Kumar
S/o Sh. Kali Charan
C-2 Mirdard Lane
M.A.M. College Campus
New Delhi - 110 002.

3. Anand Singh
s/o Sh. Prem Singh
302 Mirdard Lane
M.A.M. Col.lege
New Delhi - 110 002.

^  4. Manoj Kumar
S/o Sh. Ram Swaroop
1218 Sector 3 Pushp vihar
Saket

New Delhi - no 017.

5. Sanjay
S/o Shri Krishan
D-2 L.N.J.P. Hospital-
New Delhi - 110 002.

6. Rakesh Kumar
S/o Sh. Balbir Singh
205 Mirdard Lane
L.N.J.p. Hospital
New Delhi - lio 002. , ,.

...Applicants.
(By advocate: Mr Ashish Kalia) -

^  Versus

Union of India through

^  The Medical Superintendent
G.B.Pant Hospital
Mirdard Lane
New Delhi - no 002.

2. The Director
G.B.Pant Hospital
Mirdard Lane
New Delhi - 110 002. ...Respondents.

(By advocate: Mr Surat Singh)

order (oral)

By Mr R.K.Ahoojq, Member fA)

This applicstion was- filed by six spplisants. Their ea,.e
IS that they were engaged as daily rated casual labjureres
since August 1994 anri theix sfirvices were arbitrarily

d)/l.
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A. termnated In tl,e nonth of Dece,fc.r J996 by varbal ordera. They

clal. that they are entitled to grant of t^:orary states and
tegularisation in accordance with the Scheme laid den by the
DoPT.

2. Respondents in their reply have stat.d that the
applicants were engaged, againat the leave vacancies ard fresh
can,lidates were interviewed for regular posts of Group-D after
being sponsored by Employment Exchange. According to the
respondents., the applicants are not entitled to the reliefs
eought for by them. However, counsel for the respondents submits
that in terms of

epplicants can be considered lor regularisation alongwith others
with reference to their seniority. He also submits that
applicants Eos. 1 to 4 have alter,dy been regula,:ised and the rest
Viould be considered.

3. In view of the position stated by the counsel for the
respondents, this OA is disposed of with a direction-tffitTs^d
when regular vacancy in Group-D is available, the residents
Shall consider applicants Nos 5 & 6 for reaulsr

reguJar appointment after
giving them due preference over freshers -i •

iresners and jun.iors. In case th<^
respondents have need for any casual labourer in the meantime,'
they wi.U give consideration to applicants 5 . 6 keeping in view
their seniority on the basis of work already rendered by them.

The OA is disposed of as above.

aa.

(R.K./
Member


